Notifications under the provisions of the Goa Ferries Act, 1990 (Act 9 of 1990)
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4 No. 7/30/88-IWT/Vol. | dated 16-1-1995 Section 4 (2) | Series-1 No, 41 (Extraordinary)
dated 16-1-1995
5 No. RND/ACCTS/REV-Fr/97-98/1688 Section 4 (2) | Series-1 No. 42 dated 13-1-2000
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13-12-1999
6 No. RND/Accts/REV-FR/2000-01/311 Section 4 (2) | Series-1 No. 10 dated 7-6-2001
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31-5-2001
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dated 13-1-2005
11 | No. RND/Accts/REV/FR/2005-06/998 Section 4(2) | Series-11 N0.39 dated 29-12-2005
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28-12-2005
12 | No. RND/Admn/1/282/2372 dated Section 3 Series-1 N0.41 dated 7-1-2010
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13 | No. RND/Admn/1/282/2373 dated Section 4 (2) | Series-1 No.41 dated 7-1-2010
29-12-2009
14 | No. RND/Admn/1/338 Dated February Section 4 (2) | Series-1 No.46 dated 14-2-2013
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15 | No. RND/Admn/1/338/2374 dated 1-2-2013| Clauses (a) Series-1 No.46 dated 14-12-2013
and (c) of
Section 3
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dated 6th February, 2020




Notification
7/18/90-IWT-I

In exercise of the powers conferred by sub-section (3) of section 1 of the Goa Ferries Act, 1990
(Act 9 of 1990) (hereinafter referred to as the 'said Act’), the Government of Goa hereby appoints the
10th day of September, 1990, as the date on which the said Act shall come into force.

By order and in the name of the Governor of Goa.
Subhash V. Elekar, Under Secretary (1.W.T.).

Panaji, 10th September, 1990.

(Published in the Official Gazette Series-1 No. 23 dated 10-9-1999)



GOVERNMENT OF GOA
Department of Inland Water Transport
Notification
7/30/88-1IWT. Vol. |
In exercise of the powers conferred by sub-section (2) of section 4 of the Goa Ferries Act, 1990
(Goa Act 9 of 1990) and in supersession of all previous Orders/Notifications in this behalf, the

Government of Goa is pleased to fix the rates of toll for various ferry routes in the State of Goa as
specified in the Schedule annexed hereto with immediate effect.

SCHEDULE
Sr. No. Item Fare
Ferry/Routes
A)
0.50
(1) Old Goa- (i) | Passenger Bicycle/Moped
Piedade 0.75
(i) | Bicycle/Moped with rider
(2) Pomburpa- 1.25
Chorao (iii) | Motorcycle/Scooter
1.50
(3) Calvm-Carona (iv) | Motorcycle/Scooter with rider
2.00
(4) Aldona- (V) | Cargo per tonne
Corjuem 15.00
(Vi) | Car/jeep three-wheeler (unloaded) with driver (one
(5) Naroa-Diwar way) 4.50
(vi)
(6) Cavelossim- | Carljeep three-wheeler (unloaded) with driver (return) 7.0
Assolna (viii)
_ | 4/6 wheeler light medium vehicles e. g. Matador tempo, 10.50
(7) Volvoi-Surla (iX) | pick up (un-loaded) with driver
(8) Tuem- Heavy medium vehicles e. g. DCM Toyota, Swaraj 13.50
Camurlim (X) | Mazda, Mercedes, Awyn Nissan, etc. 6-wheeler
(unloaded) With driver
(9) Gaundolem-
Kumbharjua (Xi) | Heavy vehicles e. g. buses, trucks, tankers (unloaded) 13.50
| with driver
(xii) 37.50
Special trip
Sr. No. Item Fare
Ferry/Routes
o 0.75
(1) Siolim- . '
(i) | Passenger
Chopdem 075
(2) Keri-Tiracol (i) | Bicycle/Moped 50
(iii) | Bicycle/Moped with rider




(3) Sao Pedro-
Diwar

(4) Panaji-Betim
(5) Patto-Malim

(6) Ribandar-
Chorao

(7) Sarmanosh-
Tonca

(8) Amona-
Candola

(9) Kiranpani-
Aronda

(10) Old Goa-
Abboi

(11) Raia-Shiroda

(12) Volvoi-Maina

C. Durbhat-
Rassaim

D. Cortalim-
Marcaim

(iv)
(v)
(vi)
(vii)
(viii)
(ix)

)

(xi)

(xii)

(i)

(i)
(iii)
(iv)

(v)
(vi)
(vii)

(viii)

(ix)

()

(xi)

(xii)

(i
(i)
(iii)
(iv)

(vi)
(vii)
(viii)
(ix)

Motorcycle/Scooter
Motorcycle /Scooter with rider
Cargo per tonne

Car/jeep/three-wheeler (unloaded) with driver (one
way)

Car/jeep/three-wheeler (unloaded) with driver (return)

4/6 wheeler light medium vehicles e. g. Matador tempo,

pick up (unloaded) with driver

Heavy medium vehicles e. g. DCM Toyota, Swaraj
Mazda,

Mercedes, Allwyn Nissan, etc. 6-wheeler (unloaded)
with driver

Heavy vehicles e. g. buses, trucks, tankers (unloaded)
with driver

Special trip

Passenger

Bicycle/Moped

Bicycle/Moped with rider

Motorcycle/Scooter

Motorcycle/Scooter with rider

Cargo per tone

Car/jeep/three-wheeler (unloaded) with driver (one
way)

Car/jeep/three-wheeler (unloaded) with driver (return)
4/6 wheeler light medium vehicles e. g.

Matador tempo, pick up (unloaded) with driver
Heavy medium vehicles e. g. DCM Toyota,
Swaraj Mazda, Mercedes, Allwyn Nissan, etc. 6-
wheeler(unloaded) with driver

Heavy vehicles e.g. buses, trucks, tankers
(unloaded) with driver

Special trip

Passenger

Passenger (Farmers)

Bicycle/Moped

Bicycle/Moped with rider

Motorcycle/Scooter

Motorcycle/Scooter with rider

Cargo per tonne

Car/jeep/three-wheeler (unloaded) with driver Tempo,
Pick-up (unloaded) with driver

1.50
2.25
15.00

7.50

12.00

13.50

13.50

22.50

37.60

1.50
0.75
2.25
3.00
4.50
16.00
9.00
15.00

15.00

22.50

30,00

37.50

1.75
0.75
0.75
2.50
4.50

6.25
15.00
22.50




(X) | Special trip 3450
225.00
(i) | Passengers
E. Dona-Paula- (ii) | cargo per tonne 200
Mormugao 15.00

By order and in the name of the Governor of Goa.

A. A. Manerkar, Under Secretary (1. W. T.).

Panaji, 18th November, 1993.

(Published in the Official Gazette Series-1 No. 37 dated 9-12-1993)



Notification

7/30/88-IWT/Vol. |

In exercise of the powers conferred by sub-section (2) of section 4 of the Goa Ferries Act, 1990
(Goa Act 9 of 1990), and in supersession of Government Notification No. 7-30-88-IWT-Vol. | dated
18-11-1993, published in the Official Gazette, Series I, No. 37 dated 9-12-93 the Government of Goa
is pleased to fix the rates of toll for various ferry routes in the State of Goa as specified in the
Schedule annexed hereto, with immediate effect.

SCHEDULE
Sr. No. Ferry Route Item Fare
Rs. P.
(A)
1.00
(1) Old Goa/Piedade M Passenger only 2.00
(2) Pomburpa/Chorao (i) Passenger with
bicycle/Moped 3.00
(3) Calvim/Carona (iii) Passenger with
scooter/Motor cycle 5.00
(4) Aldona/Corjuem (iv) Car/Jeep/3 wheeler (with driver)
12.00
(5) Naroa/Diwar (V) 4/6 wheeler light medium vehicle eg. Matador,
tempo, pickup (with driver)
15.00
(6) (vi) Heavy Medium vehicle eg.
Cavelossim/Assolna DCM, Toyota, Swaraj Mazda, Mercedes, Allwyn
Nissan etc. 6 wheelers (with driver)
(7) Volvoi/Surla
(8) Tuem/Camurlim 15.00
(9) Gaundaulim/ (vii) Heavy vehicles-Bus, Trucks, Tractor, Tankers etc.
/Cumbarjua (with driver) 100.00
(viii)
Special trip
(B)
1.00
(1) Siolim/Chopdem Q) Passenger 2.00
(2) Keri/Tiracol (i) Passenger with
(3) Sao Pedro/Diwar bicycle/Moped
(4) Panaji/Betim (iii) Passenger with 3.00
(5) Ribandar/Chorao scooter/Motor cycle
(iv) Car/Jeep/3 8.00
wheeler (with Driver)
(V) 4/6 wheeler light 15.00

Medium vehicles ego
Matador, tempo,
pick-up (with Driver)




(6) Sarmanas/Tonca (vi) Heavy Medium 15.00
(7) Amona/Candola vehicles eg.
(8) Kiranpani/Aronda DCM Toyata, Swaraj
(9)VVanxim/Ambai Mazda, Mercedes,
(10) Raia/Shiroda Allwyn
(11)Volvoi/Maina Nissan etc. 6 wheelers
(with driver)
(vii) Heavy vehicles, Bus, Truck, 15.00
Tankers, Tractors
(viii) | Special trip 100.00
Sr. No. Ferry Route Item Fare
Rs. P.
(©)
(I)Durhhat/Racaim 0] Passenger 2.00
(if) | Passenger with bicycle/Moped 3.00
(iii) | Passenger with scooter/Motorcycle, cycle 6.00
(iv) | Car/Jeep/3 wheeler (with Driver) 10.00
(v) | 4/6 wheeler light Medium vehicles eg. Matador 17.00
tempo, pick-up (with Driver)
(vi) | Heavy Medium vehicles eg. DCM Toyata, Swaraj 25.00
Mazda,Mercedes, Allwyn Nissan etc. 6 wheelers
With driver)
(vii) | Heavy vehicles- Bus, Truck, Tankers,' Tractor, etc. 35.00
(With driver)
(viii) | Special trip 100.00
(D)
(1) Madkaim/Cortalim
M (a) Passenger 2.00
(b) Passenger/Farmers. (Madkaim to Neura or Neura 1.00
to Madkaim)
(i) | Passenger with bicycle/Moped 3.00
(iii) | Passenger with Scooter/Motorcycle 7.00
(iv) | Car/Jeep/3 Wheelers (with driver) 25.00
(v) | 4/6 wheeler light- medium ego Matador, tempo, 35.00
Pickup (with driver)
(vi) | Heavy medium vehicles Not
allowed
(E) (vii) | Heavy vehicles Not
(1) Dona Paula allowed
Mormugao (viii) | Special trip 225.00
(i) Passenger (other items not permissible) 3.00

Note: The charges for vehicles shown above are for vehicles without any load/cargo.

(1) The following concessional tolls are applicable for season tickets (for bonafide students of
recognised educational Institutions and members of the public).




(a) Durbhat/Racai and Madkaim Cortalim:

(i) Public

Single passenger
Passenger with cycle/Moped
Passenger With scooter/Motor Cycle

(ii) Students :

Single student
Student with cycle/Moped
Student with scooter/Motorcycle

b) Dena Paula-Mormugao:

Single passenger
Single student

(c) All other Routes: (A) and (B)
(i) Public

Single Passenger
Passenger with cycle/Moped

Passenger with scooter/Motorcycle
(ii) Students:
Single student

Student with cycle/Moped
Student with scooter/Motorcycle

Monthly | Quarterly
Pass Pass

90.00 200.00
135.00 300.00
270.00 600.00

40.00
60.00 100.00
120.00 150.00
300.00

135.00 300.00
60.00 150.00

45.00
90.00 100.00
135.00 200.00
300.00

20.00 50.00
40.00 100.00
60.00 150.00

(2) No concession for return tickets will be admissible.

(3) Cargo upto 100 kg. will be free.

(4) Loaded vehicles will be charged as follows:-

Total loaded weight not to exceed nine tons),

(a) Car/Jeep/3 wheelers
(b) 4/6 wheelers, tempo, Pick-up

Heavy vehicles, Medium vehicles, Tractor etc.

Rs. 25/
Rs. 75/-

(5) Hire of ferry/launch Rs. 350/- per hour irrespective of size and Detention charges Rs. 30/- per
hour. Less than 1/2 hour will be considered as hour as and more than hour as full hour.

(6) For cattle (Cows, buffaloes, oxes, sheep, goat, pigs and horses), the charge will be Rs. 50/- per

12 cattle or part thereof Cattle shall not be transported with public.

(7) The special trip charge is for the, ferry with the person engaging the special ferry. Extra
persons, vehicles etc. will be charged extra as usual.




(8) Motor cycle/scooter with side car will be charged at double the normal rate for scooter and
jeeps with trailer will be charged at double the normal rate for Jeep.

By order and in the name of the Governor of Goa.
Maria A. Rodrigues, Under Secretary (Transport).

Panaji, 15th July, 1994.

(Published in the Official Gazette Series-1 No. 15 (Extraordinary No. 2) dated 19-7-1994)
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GOVERNMENT OF GOA
Transport Department
Notification
7/30/88-IWT/Vol. |

In exercise of the powers conferred by sub-section (2) of section 4 of the Goa Ferries Act, 1990
(Goa Act 9 of 1990), the Government of Goa is pleased to fix the following rates of toll for ferry
services at Agacaim-Cortalim whenever ferry services are pressed into service at the time of closure
of the Zuari Bridge for pedestrian and vehicular traffic, with immediate effect.

Item Fare in Rupees
(i) Passengers only 1.00
(ii) Passenger with bicycle/moped 2.00
(iii) Passenger with scooter/motor cycle 3.00
(iv) Car/Jeep/3 wheelers (with Driver) 8.00

By order and in the name of the Governor of Goa.
Celina Dias Caldeira, Under Secretary (Transport).

Panaji, 16™ January, 1995

(Published in the Official Gazette Series-1 No. 41 (Extraordinary) dated 16-1-1995)
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Department of Inland Waterways

Notification
RND/ACCTS/REV-FR/97-98/1688

In exercise of the powers conferred by sub- section (2) of section 4 of the Goa Ferries Act, 1990
(Goa Act 9 of 1990) read with section 210of the General Clauses Act, 1897 (Central Act 10 of 1897),
the Government of Goa hereby amends the Government Notification No. RND/Accts/ REV-FR/99-
2000/1247 dated 8-10-1999, published in Official Gazette, Series I No. 30, dated 21-10-1999
(hereinafter called the "said” Notification), as follows:-

In the Schedule to the said Notification,-

I (i) in the part (B), for the figures “2.00” appearing against the word “Passenger” the figures
“1.00” shall be substituted.

(ii) in part (C), for the figures “3.00” appearing against the word “Passenger”, the figures
*2.00” shall be substituted.

(i) in part (D), for the figures “3.00” appearing against the word ‘“Passengers”, the figures
*2.00” shall be substituted.

I1. In clause (1),-
(i) under “(a) Durbhat/Rassaim and Marcaim/Cortalim”,-
(@) in “(I) public:,” for the figures “135.00” and “382.00” appearing against the words
“Single Passenger” the figures “9.00” and “252.00” shall be respectively substituted;

(b) in “II. Student:”. For the figures “54.00” and “162.00” appearing against the words
“Single Student”, the figures “36.00” and “108.00” shall be respectively substituted;

(ii) under “(C) All other routes (A) and (B)”.-

(@) in “I. Public”, for the figures “90.00” and “252.00” appearing against the words
“Single Passenger”, the figures “45.00” and “126.00” shall be respectively substituted;

(b) in “II. Student:-” for the figures “36.00” and “108.00” appearing against the words
“Single Student”, the figures “18.00” and “54.00” shall be respectively substituted;

This Notification shall come in to force with effect from 29-10-1999.

By order and in name of the Governor of Goa.
Capt. A. P. Mascarenhas, Captain of Ports & Ex-Officio Joint Secretary.

Panaji, 13" December, 1999.

(Published in the Official Gazette Series-1 No. 42 dated 13-1-2000)
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Department of River Navigation
Notification
RND/Accts/REV-FR/2000-01/311

In exercise of the powers conferred by sub-section (2) of section 4, of the Goa Ferries Act, 1990
(Goa Act 9 of 1990) read with section 21 of the General Clauses Act, 1897 (Central Act 10 of 1897),
the Government of Goa hereby amends the Government Notification No. RND/Accts/ Rev-FR/99-
2000/1247 dated 8-10 1999, published in the Official Gazette, Series | No. 30, dated 21-10-1999
(hereinafter called the "said Notification"), as follows:-

In the said Notification, in the Schedule, in part (B), entry against item at Sr. No. (1) shall be
omitted, as it is decided to exempt from payment of toll to be levied on all persons, animals, vehicles
or other things carried by ferry on this route.

This Notification shall come into force with effect from 1-6-2001.

By order and in the name of the Governor of Goa.

Capt. D. J. Fernandes, Captain of Ports.

Panaji, 31st May, 2001.

(Published in the Official Gazette Series-1 No. 10 dated 7-6-2001)
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Department of Inland Waterways
Captain of Ports
Notification
RND/Accts/Rev-FR/01/02/1263
In exercise of the powers conferred by sub-section (2) of Section 4 of the Goa Ferries Act, 1990,

(Goa Act 9 of 1990) the Government of Goa hereby fixed the following rates of toll for Siolim
Chopdem ferry route in the State of Goa, with immediate effect:

Ferry Route Items Fare
Siolim- (1) Car/Jeep (with driver) Rs. 10.00
Chopdem (2) Empty 4/6 wheelers light medium vehicles, e.g. Matador, Rs. 20.00
Tempo, Pick Up
(with driver). Rs. 22.00
(3) Empty heavy medium 6 Wheelers vehicles, e.g.
D.C.M./Toyota/Mercedes/ Rs. 30.00
Allwyn, Nissan, etc. (with driver) Rs. 55.00
(4) Empty heavy vehicles, Bus/Truck/Tractor/Tanker (with
driver)
(5) Special trip

Notes:- (1) The above charges for vehicles shown are for vehicles without any load/cargo.

(2) Loaded vehicles shall be charged as follows:
(total loaded weight not to exceed 8 tons)

(a) Car/Jeep/3 Wheelers Rs. 2/- per 100 kgs. or part thereof.

(b) 4/6 Wheelers, Tempo, Pick Up, heavy vehicles, medium vehicles, Tractor, etc.Rs. 2/-
per 100 Kgs. or part thereof.

By order and in the name of the Governor of Goa.
Capt. A. P. Mascarenhas, Captain of Ports.
Panaji, 22nd November, 2001

(Published in the Official Gazette Series-1 No. 35 dated 29-11-2001)
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Department of Inland Waterways
Notification
No. RND/Admn/I-118/02-03/1678
In exercise of powers conferred by sub section (2) of Section 4 of Goa Ferries Act, 1990 (Goa Act
9 of 1990) Government of Goa hereby declares that the toll fee charges published in Part (A) at Serial
No. 1 to 9 vide Notification No. RND/Accts/Rev-Fr/99-2000/1247 dated 8-10-1999 read with

Notification No. RND/Accts/REV/FR/99-2000/542 dated 29-6-2000 shall be made applicable to
Tolto-Dhauji route i. e. Ferry Service on trial basis with immediate effect.

By order and in the name of the Governor of Goa.

Capt. A. P. Mascarenhas, Captain of Ports.
Panaji, 14th November, 2002.

(Published in the Official Gazette Series 11 No. 34 dated 21-11-2002)



-15-

Department of Inland Waterways
Directorate of River Navigation

Notification
No. RND/Accts/REV/FR/2004-05/1248

In exercise of the powers conferred by the proviso to sub-section (2) of the Section 4 of the Goa
Ferries Act, 1990 (Goa Act 9 of 1990) hereinafter referred to as the "said Act" the Government of
Goa. hereby exempts from payment of Toll vehicles driven/occupied by the Sarpanch and the Deputy
Sarpanch of Village Panchayats Sao Matias, Malar, Naroa, Vanxim-Tiswadi Goa, Village Panchayat
Goltim-Navelim, Piedade-Divar, Tiswadi-Goa and the Village Panchayat Chodan-Madel, Tiswadi-
Goa on the ferry routes 1) St. Pedro-Divar 2) Piedade-Old Goa 3) Divar-Narva 4) Vanxim-Amboi 5)
Chorao-Ribandar 6) Pomburpa-Chorao with immediate effect.

By order and in the name of the Governor of Goa.
Elvis Gomes, Captain of Ports.

Betim, 9th September, 2004.

(Published in the Official Gazette Series-11 No. 26 dated 23-9-2004)
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Department of River Navigation
Notification

No. RND/Accts/REV/FR/2004-05/2574

In exercise of the powers conferred by the proviso to sub-section (2) of Section 4 of the Goa
Ferries Act, 1990 (Goa Act 9 of 1990) (hereinafter referred to as the "said Act™), the Government of
Goa hereby exempts from payment of toll fee, vehicles of the Bicholim Municipal Council
occupied/used by its Chief Officer and the Chairperson on the ferry route Ribandar-Chorao, with
immediate effect.

By order and in the name ofthe Governor of Goa.
Elvis Gomes, Captain of Ports.

Betim, 13th January, 2005.

(Published in the Official Gazette Series-11 No. 44 dated 27-1-2005)
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Department of Inland Waterways
Office of the Captain of Port
Notification
No. RND/Accts/REV/FR/2005-06/998

Read: Government Notification No. RND/Accts/Rev-FR/99-2000.1247 dated: 08-10-1999
published in the Official Gazette Series 1 No. 30 dated: 21-10-1999.

In exercise of the powers conferred by the proviso to sub-section (2) of Section 4 of the Goa
Ferries Act, 1990 (Goa Act 9 of 1990) hereinafter referred to as the "said Act" and in partial,
modification of the Government Notification No. RND/Accts/Rev-FR/99-2000.1247, dated 8-10-1999
published in the Official Gazette Series | No. 30 dated 21-10-1999 hereinafter referred to as the "said
Notification", the Government of Goa hereby exempts two wheeler vehicles from the payment of toll
on all the ferry routes as specified in the said Notification.

This Notification shall come into force with effect from 01-01-2006.
By order and in the name of the Governor of Goa.
Capt. A. P. Mascarenhas, Captain of Ports/Ex Officio Joint Secretary.
Betim, 28th December, 2005.

(Published in the Official Gazette Series-11 No. 39 dated 29-12-2005)
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Department of Inland Waterways

River Navigation

Notification
RND/AdmMn/1/282/2372

In exercise of the powers conferred by Section 3 of the Goa Ferries Act, 1990 (Goa Act 9 of
1990) (hereinafter referred to as the “said Act”), the Government of Goa hereby declares the “Tolto-
Dhauji” ferry as public ferry, which shall be deemed to be situated in North Goa district for the
purposes of the said Act, and further defines that the water way routes connecting the ramps/jetties

used by the said public ferry shall be the limits thereof.
This Notification shall come into force from the date of its publication in the Official Gazette.
By order and in the name of the Governor of Goa.
Capt. A. P. Mascarenhas, Captain of Ports & ex officio Jt. Secretary.

Betim, 29th December, 2009

(Published in the Official Gazette Series-1 No. 41 dated 7-1-2010)
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Notification
RND/Admn/1/282/2373

In exercise of the powers conferred by sub-section (2) of Section 4 of the Goa Ferries Act, 1990
(Goa Act 9 of 1990) read with section 21 of the General Clauses Act, 1897 (Central Act 10 of 1897)
and in supersession of the Government Notification No. RND/Admn/I-118/02-03/1678 dated 14-11-
2002, published in the Official Gazette, Series Il No. 34 dated 21-11-2002, the Government of Goa
hereby amend the Government Notification No. RND/Accts./Rev-FR/99-2000/1247 dated 08-10-
1999, published in the Official Gazette, Series | No. 30 dated 21-10-1999 (hereinafter called the “said
Notification”) as follows, namely:—

In the said Notification, in Part (A), after entry at serial No. (9), the following entry shall be
inserted, namely:—

“(10) Tolto-Dhauji”.
This Notification shall come into force from the date of its publication in the Official Gazette.
By order and in the name of the Governor of Goa.
Capt. A. P. Mascarenhas, Captain of Ports & ex officio Jt. Secretary.

Betim, 29th December, 20009.

(Published in the Official Gazette Series-1 No .41 dated 7-1-2010)
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Department of River Navigation

Notification
RND/AdmMn/1/338

In exercise of the powers conferred by sub-section (2) of section 4 of the Goa Ferries Act, 1990
(Goa Act 9 of 1990), read with section 21 of the General Clauses Act, 1897 (Central Act 10 of 1897),
the Government of Goa hereby amends the Government Notification (1) No. RND/Accts/Rev-FR/99-
2000-1247 dated 08-10-1999, published in the Official Gazette, Series | No. 30, dated 21-10-1999
(hereinafter called the “Principal Notification”), as follows, namely:—

In the Schedule appended to the Principal Notification, in Part (A), after entry at Serial No. (10),
the following entry shall be inserted, namely:—

“(11) Adpai-Rassaim”.
This notification shall come into force from the date of its publication in the Official Gazette.
By order and in the name of the Governor of Goa.

Sd/- Captain James Braganza, Captain of Ports & ex officio Joint Secretary.

Betim, February, 2013.

(Published in the Official Gazette Series-1 No. 46 dated 14-2-2013)
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Notification
RND/Admn/1/338/2374

In exercise of the powers conferred by clauses (a) and (c) of section 3 of the Goa Ferries Act,
1990 (Goa Act 9 of 1990) (hereinafter referred to as the “said Act”), the Government of Goa hereby
declares the Adpai-Rassaim ferry to be a public ferry, which shall be deemed to be situated in the
District of North Goa for the purposes of the said Act and further defines that the water way routes

connecting the ramps/jetties used by the said public ferry shall be the limits thereof.

This notification shall come into force from the date of its publication in the Official Gazette.

By order and in the name of the Governor of Goa.

Sd/- (Captain James Braganza), Captain of Ports & ex officio Joint Secretary.

Betim, 1st February, 2013.

(Published in the Official Gazette Series-1 No. 46 dated 14-12-2013)
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Industries and Labour Department
Notification
1&L/(V)/12/66/1439

The amended list of Priorities indicated below, are the only Priorities applicable on all the Ferry
Services with immediate effect:

i) Seriously ill/hurt cases requiring urgent medical attention. Doctors/Ambulances responding to
urgent calls for treatment or collection of patients are also entitled to <Priority>.

if) Official organised parties proceeding to assist in natural calamites e.g. Fires, Earthquakes,
Floods, etc

iii) Lieutenant Governor.

iv) Ministers of the Popular Government and the Speaker.

v) Members of Legislative Assembly while proceedings to attend the Assembly Session.

vi) Judicial Commissioner.

vii)Chief Secretary.

viii) Station Commander of Armed Forces.

ix) Naval Officer-in-Charge, Goa.

X) Transport of mails.

xi) Airline Vehicle proceeding to or from Dabolim Airfield.

xii) Transporting of Armed Forces/Police personnel proceeding on special tasks of an extremely
urgent nature only certified as such personaly by the S.S.P, Station Commander or Naval Officer-in-
Charge, Goa. If in an emergency said requisition cannot be produced, a confirmation within 24 hours
of the authorities will have to be sent failing which priority will not be allowed in future.

(Note: The Priority is for the individuals mentioned above themselves and not for their vehicles if
they are travelling without them)

2. Civilian personnel belonging to various Government Departments proceeding on special tasks
of an extremely urgent nature shall between the hours of 7 a.m and 7 p.m obtain prior sanction from
the Office of the Captain of Ports at Panaji .Between the hours of 7 a.m and 7 p.m priority may be
obtained at the ferry points for very urgent works only but in such cases the Heads of Department
shall within 24 hours certify that due to very urgent work priority was utilised. In public interest, the
Heads of Departments are requested to use extreme discretion when desiring <Priority>.

3. This supersedes all the previous orders issued on this subject.
By order and in the name of the Administrator of Goa, Daman and Diu.
R. K. Gupta, Deputy Secretary, Industries and Labour Department.
Panaji, 23" May, 1966.

(Published in the Official Gazette Series-1 No.10 dated 9-6-1966)
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GOVERNMENT OF GOA
Department of Inland Waterways

Notification

RND/Accts/Rev-FR/99-2000-1247

In exercise of the powers conferred by sub-section (2) of section 4 of the Goa Ferries Act, 1990
(Goa Act 9 of 1990), and in supersession of all previous Orders/Notifications in this regard, the
Government of Goa hereby fixes the rates, of toll for various ferry routes in the State of Goa, as
specified in the Schedule' hereto, with effect from the date of publication of this Notification in the
Official Gazette.

SCHEDULE
Sr. No. Ferry Routes Item Fare
(A)
Q) Old Goa/Piedacle (i) Passenger 1.00
(2 Pomburpa/Chorao (ii) Bicycle/Moped with rider 2.00
3 Calvim/Carona
(4) Aldona/Corjuem (iii) Passenger with
(5) Naroa/Divar Scooter/Motor-
(6) Cavelossim/Assolna (iv) Car/Jeep/Wheeler 4.00
) Volvoi/Surla/Maina cycle( with driver)
(8) Tuem/Carmurlim 7.00
9 Gandaulim/Kumburjua (v) 4/6 Wheeler light medium 15.00
vehicle, e.g. Matador Tempo,
Pickup ( with Driver)
(vi) Heavy medium vehicle, e. g. 20.00
DCM/Toyota, Swaraj Mazda,
Mercedes, Allwyn Nissan etc. 6
Wheeler (with driver)
(vii) Heavy vehicles Bus, Truck, 23.00
Tankers, Tractor, etc. (with
driver)
(viii) Special trip 55.00
(B)
(1) Siolim/Chopdem (i)Passenger 2.00
(2) Keri/Tiracol (ii) Bicycle/Moped with rider 3.00
(3) Sao Pedro/Divar
(4) Panaji/Betim (iii) Passenger with 4.00
(5) Ribandar/Chorao Scooter/Motor-cycle
(6) Sarnanas/Tonca (iv) Car/Jeep/3 Wheeler (with 10.00
(7) Amona/Khandola driver)
(8) Kiranpani/Aronda (v) 4/6 Wheeler, light medium 20.00
(9) Vanxim/Amboi vehicle, e.g. Matador Tempo,
(10) Raia/ Shiroda Pickup (with driver)
(11) Volvoi/ Maina
(vi) Heavy medium vehicle, e.g. 22.00
DCM/Toyota, Mercedes, Allwyn
Nissan etc. 6 wheeler (with
driver)
(vii) Heavy vehicles, Bus, Truck, 30.00
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Tanker, Tanker, Tractor ( with
driver)

(viii) Special trip 55.00
(©
Durbhat/Rassaim (i) Passenger 3.00
(ii) Bicycle/Moped with rider 4.00
(ii1) Passenger with 7.00
Scoter/Motorcycle
(iv) Car/Jeep/3 Wheeler (with 14.00
driver)
(v) 4/6 Wheeler, light medium 20.00
vehicle, e.g. Matador Tempo,
Pickup (with driver)
(vi) Heavy medium vehicle e.g. 33.00
DMC Toyota, Swaraj Mazda,
Merecedes, Allwyn Nisssan etc 6
Wheeler (with driver)
(vii) Heavy vehicle, Bus, Truck, 38.00
Tanker, Tractor 9 with driver)
(viii) Special Trip 55.00
(D)
MarcaimCortalim (i) Passenger 3.00
(ii) Passenger(Farmer) 1.00
(iii) Farmer with Bicycle/Moped 2.00
(iv) Bicycle/Moped with rider 5.00
(v) Passenger with 10.00
Scooter/Motorcycle
(vi) Car, Jeep/3 Wheeler 27.00
(with driver)
(vii) 4/6 Wheeler light medium 43.00
vehicle, e.g. Matador Tempo,
Pickup ( with driver)
(viii) Heavy medium vehicles Not allowed
(ix) Heavy vehicles
(x) Special trip 255.00
(E)
Dona Paula/Mormugao (i) Passenger (other not 10.00
permissible)
(F)
Agassaim-Cortalim (i) Passenger Free
(ii)Bicycle/Moped with rider 1.00
(iii) Passenger with 4.00
Scooter/Motorcycle
(iv) Car/ Jeep/3 Wheeler with 10.00

driver

Note:- The charges for vehicles shown are for vehicles without any load/cargo.

(1) The following concessional tolls are applicable for season tickets (for bonafide students of
recognised educational Institutions and members of the public).

| Monthly Pass

| Quarterly Pass

(a) Durbhat/Rassaim and Marcaim/Cortalim

(1) Public:

(i) Single passenger

135.00

382.00
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(i) Passenger with, Cycle/ Moped 225.00 630.00
(iif)Passenger with Scooter/ Motor- | 450.00 1260.00
cycle
(iv)Passenger  with  Car/Jeep/3
Wheeler
Durbhat: 630.00 1764.00
Cortalim: 1215.00 3402.00
Il. Student:
(i) Single Student 54.00 162.00
(ii) Student with Cycle /Moped 90.00 270.00
(iit) Student with Scooter/ Motor- 180.00 540.00
cycle
(iv) Student with Car/Jeep/3
Wheeler
Durbhat: 252.00 756.00
Cortalim: 486.00 1458.00
(b) Dona-Paula/Mormugao:
(i) Single Passenger 390.00 1092.00
(ii) Single Student 155.00 468.00
(c) All other routes (A) and (B)
I. Public 45.00 126.00
(i) Single Passenger 90.00 252.00
(ii) Passenger with Cycle/ Moped 90.00 252.00
135.00 378.00
(iii)Passenger with Scooter/ Motor- | 180.00 504.00
cycle 180.00 504.00
(iv) Passenger with Car/Jeep/3 | 315.00 882.00
Wheeler 450.00 1260.00
Il. Student:
(i) Single Student 18.00 54.00
36.00 108.00
(ii) Student with Cycle/Moped 36.00 108.00
54.00 162.00
(iii)Student with Scooter/ | 72.00 216.00
Motorcycle 72.00 216.00
iv) Student with Car/Jeep/3 | 126.00 378.00
Wheeler 180.00 540.00
)

No concession for return ticket will be admissible.
(3) Loaded Vehicles shall be charged as follows:-

(Total loaded weight not to exceed 8 tons)

(a)Car/Jeep/3 Wheeler Rs. 2/- per quintal or part thereof.

(b) 4/6 Wheeler, Tempo, Pick-up, Heavy Vehicle, | Rs. 2/- per quintal or part thereof.
Medium Vehicle, Tractor, etc.

(4) Hire charges of (ferry launch is Rs. 400/- per hour irrespective of size. Less than 1/2 hour will
be considered as 1/2 hour and more than 1/2 hour as full hour.

(5) Cattle (Cows, Buffaloes/Oxes, Goats, Pigs and Horses) shall not be transported with public;
Cattle shall be transported by special trip only.

(6) The special trip charge is for the ferry with the person engaging the special ferry. Extra persons,
vehicles, etc, shall be charged extra as usual.
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(7) Motor-cycle/Scooter with the side car shall be charged at double the normal rate for scooter and
jeep with trailer shall be charged at double the normal rate for jeep.
(8) Special trip charges shall be regulated as below:

Only one vehicle (4/6 Wheeler) alongwith driver is permitted within the special trip rate. Extra
passenger and vehicles to be charged at normal rate.

OR

25 passengers are allowed within the special trip rate, extra passengers and vehicles to be charged
at normal rate.

(9) Physically' handicapped student shall have 100% concession and non-studying disabled person
50% concession in fares. For this purpose, the physically handicapped person must be a holder of
identity card issued by the Directorate of Social Welfare, Panaji.

(10) No charges for children upto the age of 12 years.
(11) For season tickets, students have been allowed 70% concession.

(12) For the monthly/quarterly pass holders who are in possession of individual passes-but carry
Mor-cycle/Scooter etc. with them, shall be charged as follows:

Sr. Ferry routes Items Fare(Without
No. Passenger)
1. Ferry routes specified at (A) and (B) Scooter/Motor- cycle 3.00
above
2. Durbhat/Rassaim Scooter/Motor- cycle 4.00
3. Marcairn/Cortalim Scooter/Motorcycle 7.00

By order and in the name of the Governor of Goa.
Capt A. P. Mascarenhas, Captain of Ports/Ex-Officio Jt. Secretary.
Panaji, 8th October, 1999.

(Publish in the Official Gazette Series | No. 30 dated 21-10-1999)




In exercise of the powers conferred by sub-section (2) of Section 4 of the Goa Ferries Act, 1990
(Goa Act 9 of 1990) and in supersession of all previous orders/Notification in this regards the
Government of Goa hereby fixes the rates of toll for various ferry boats in the State of Goa as
specified in the Scheduled hereto with effect from the date of publication of this Notification in the

Department of River Navigation

Official Gazette.
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Notification
RND/Accts/Toll Fee/2019-20/1810

SCHEDULE
1)
Sr. No. Ferry Routes Ite Fare (In Rs.)
m
1 2 3 4
1. Cumbharjua/Gaundalim Special Trip 250.00
2. Tonca/Sarmanas Special Trip 250.00
3. Old Goa/Piedade Special Trip 250.00
4. Volvoi/Maina Special Trip 250.00
5. Volvoi/Surla Special Trip 250.00
6. St. Pedro/Diwar Special Trip 250.00
7. Panaji/Betim Special Trip 250.00
8. Kerim/Tiracol Special Trip 250.00
9. Camurli/Tuem Special Trip 250.00
10. Ribandar/Chorao Special Trip 250.00
11. Vaxim/Amboi Special Trip 250.00
12, Narwa/Diwar Special Trip 250.00
13. Tolto/Dauji Special Trip 250.00
14. Rassai/Durbhat Special Trip 250.00
15. Adpai/Rassai Special Trip 250.00
16. Rai/Shiroda Special Trip 250.00
17. Pomburpa/Chorao Special Trip 250.00
18. Cortalim/Madkai Special Trip 500.00

(2) Hire charges of ferry boat/launch is Rs. 2000/- per hour irrespective of size of ferry boat/launch.

Less than Y2 hour will be considered as ¥ hour and more than ¥ hour as full hour.

Capt. James Braganza, Captain of Ports/ex officio Joint Secretary (RND).

Betim, 6th February, 2020.

(Published in the Official Gazette Series | No 46 dated 13-2-2020)

By order and in the name of the Governor of Goa.
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